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CENtRAL ALKINISTBATIVE TPJWNAL : .'GUINAHATI BENCH :' GUWAHATI 

OLIGINNA I ' APPLN .N0 •. 	 OF 19951. 

TiiNSFEh A'PLINOd  

• 	 CbNTEWLPL' APPINO." 	'.: 
•'QF'95"fJ 	 '. ) 

REVIE 'Al 	 G.F .  /995 (IN . 	Mat '  ) 
5, 	 'JP.ISçPE1 ION NC4 	 OF/1995 (IN 	NO. 

A kv~, • 	 • 	 AP ?LICANT ($1' 
.-vs- 

• • , . , , • 	. •, .Lc.. • 	.1. 	• • • . R ES PON DEI'It (S) 

For the Applicant(s) 	,,• i 
• 	 , 

M. 

For the Respondent(s) 	v. 	 'vLC 

•. . S • I • • •* •. I.. .I • S • •I SIllS • S • S S S • 554 • I • • I I • • • 5• • • • 5 I • •S 5 • 5•• • 5e •9 5 I • I • 

OFFICE NOtE 	 ITE' 	 ORDER 
. I S • S • I I • S S • I' S I S S S  S I S • •• • I • • I S I 	• • S S I I S • 5 I S • • • 5, 4 • I I 5 4 'S S • I I I I 'S I I I I S S I I I • I I 

1øv*, e o . 

Mr Ranadip Dutta for the applicant. 

Mr B .K.harm for 'the respondents. 

Notice waived. By consent heard. 

The shor€ grievance of the applicant 

is that her representation with the 

request to ,grant her pensionary benefits 

in terms of the Board's instruction 

contained in letter No.F(E)III 72 PN 1/ 

19 dated 19.9.1972 on the subject of 

grant, of family pension is not being 
looked in€o by the.respondents although 

more than a year had' passed. 

The applicant is a widow of late 

Binby Krishna chowdhury who was working 

as Station Master at Bhalukmará station 

and died inharness on 24.6.71. She has 

reqisted for grant of family pension 

to her and conteridthat she has become 

eligible toe,t the same. It is high 

time that th6 representation dated 27.6. 

1994 should be decided and the claIm of 

the applicant., under Liberalised Pension 

Scheme be symathetica34y considered. 

Alongwith the 'representátion the applicant 

had given her. cption dated 27'.6.94 for 

6.12 95 

1'hta ppUe;tiun 1k it 

torn and within ti 
C .  F, of Rc Sj' 

deposiic 	'itj 

LPO/BD NoJD/i .S??1 
ted 
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(contd.to  Page No.2) 
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6.12.95 li)ralsed pension. The representation 
was addressed to the General Manager, N.F. 

Railway, Ma1gaon, Guwahati. Annexure-F 
• 	 . '9/19.&. 	shows that the represen- 

ation was dent to the DRM(P/TSK to 
* take necessary action on the same under 

intiation tQ th&appijcnt5 	The DRM 
thereforèshould have decided the repre- 

• .. 	

5  

sentation early. It is not decided even 
aterthesremjders sent by the applicant 
on 24.10.94, 	27 3.95 and 	25 .9.95. Mr B.K. 

, ~hari maj the learned counsel for the 
. -• .'• 

respondents stat's that the representation 
will.be  decided early. 	 n the 

— 
• 	 . 

•• crcurnstañces following order is pased1 
The DRM(P)/TSK Is hereby directed to 

dispose of the representation of the 

applicant dated 27.6.94 within a period of 

2(t-o) months from the date of receipt of 

* 
the copy of this order anc± the decision • 	 . 

. shall beAntimated to: the applicant. If 

S 

'aplicant wold feel aggrieved with the 
. decision it wi1l 	oeh to her to make 

S  

i2 	(4I a further representaon to the General -. 

Man.ager, N.F.Railway. She wj11be at 
. 

liberty to adopt such legal remedy as she 
• 	

/ may be advised if ,  she feels aggrievedwt • 

• he decision. 

• O.A. isdisposed of in terms of the 
S  above order. 	o•order as to costs. 

Vice-Chairman 

I 

5l 
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IN HE CEITRAL 
• 

(UWAHATI BTCH 

(An application under Seàtion 19 Of the Administrtive 
Tribunal Act, 1985 

Title of theOnse: Q.A. No. 	. 	. 	. 	. 	. . 	. of 1995 

nt. 1Z'ati Ghowdhury . 	. 	. 	. 	. . 	plioant 

 — 

 

VERSUS — 

• Tihion of India & Others 	. . 	. . lb3spondents. 

INDX' 

S]..No. ]riptionofDoctieits - Page No.  

1. Application 

 Annexam 'L' 	 - I 
 • 	Annexure 'B' 	• 

40 Annexure 'C' 

5 ,  •Annexare 'D' 

 Annexuro 'E1 	 • 1ST 

 / Annexuze 'p' 
8 

• Annoxure 'Gi', 	'G2' & 'G3'  

Per use in Tribial's Office : 

In to of Piling : 3' (I 
Reg1strtion 

I yf,
•. 	 •... 	 -- __ 

Reistrar 



• fT THE CENTRAL Af4flIISTRATIVE TRIBUNAL 

GDWAHATI BEN(R 

	

O.A.N0. 	. .0P1995. 

1.'B'ETW'EEN 

ant. Arati ChowdhuX'y. 

W/O. Into Binoy Krishna Chowdhury 

• Ex. 4/BTk1R znder DIM/Tinsukia 

0/0. Bappa Ghowdhury 

Laharijan, Hanuraan Mandir 

P.O. - La1iarijan via Bokajazi 

Dist.- Karbialorg, Assari PI!T : 782 480. • . . Applicant 

,tbion of the India 

Throagh the General Manager 

LP.Railway, Maligaon, Guwahati-il. 

General Manager 

N.P.Railway, Naligaon, Giwahati-l1. 

	

III.. General Nanagor(PersOnnOl) 	/ 

N.F. Railway, Maligaon, Guwahati11. 

TI. Divis iona 1 Ra I iway Manager (P), 

N.P.&uiiway, Tinsu.kia 

P.O. Tinsukia (Assam). 

V. Pinancial Adviser '& iief Accounts Officer 

NJ. Railway, Maligoon,' Guwahati-11.. . . Respondents. 

3. PARTICULARS POR WHII THE APPLICATION IS MADE : 

The application is made praying for a direction 
61  

to General Mnnager/N.P. Railway to dispose 7  the 

appeal dated 27.6.94 on the light of Board's 

letter No. P(B)I]I 72 PN 1/19 dt. 19.9.72. 

Contd., 

I 



4,. JURISDIO.ION : 

The applicant declares that the subject matter 

for which she wants redressal is within the 

JurisdiotiDn of the Tribtzil. 

5. Ii IN ITAT ION : 

The applicant declares that the application 

is within the 11itation proscribed in 

Section 21 6f the Administration Tribunal 

Act, 1985. 

6, FACTS OF THE CASE  

That the applicantis a citizen of 

India and as such is entitled to the 

rits and privileges guaranteed by the 

Constitution of India. 
/ 

That the husband of the applicant Ite 

Binoy Krisbfla Chowdhuz'y was a pexanent 

Railway Servant appointed as probationary 

Assistant Station Master ider District 

personnel Officer Bengal Assaxa Railway 

* 	 (Now N.F. Railway) in the year 1943  and 

thorefter worked in different Stations 

as A4 in undivided India and then in 

Aesamn lily, and finally N.E. and N.P.Rly. 

after the partitiono±' India. 

A copy of Service certificate is enclosed 

herewith and marked as Annexure tAt 

Contd..3 
S 

,1 



, 	
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 That the husband of the applicant Late 

Binoy Krishna ChowdhUZ'y\  while working 

as Station Master at Railway Station 

Bhalukrnara under Tthzitkia Division 

of N.P. rily died' in, harness on 

24.6.71.. 

 That the applicant being the legal heir ,  

of the deceased Ifly. employee approached 

DVS(P)/Tthsukia to settle her dues 

grantin 	pensioriary and other Railway 

duos. But she was not gamntcd pcnsionary 

benefit because here husband did not Opt. 

for pension. Only Bonus (Goverent 

Gontribution)&j. 5243/' and S.C. to P.F. 

hdbOfl given to her in lieu of Family 

• pension and DCIG. 

A copy of pcnt order issued by PA & OAO/ 

Maligacri is enclosed herewith and marked 

as Mnexure 'B'. 

 That the applicant approached all corner 

with hble pray to grant her fanilly 

pension but none did entertain her on the 

ground that there was 'no provision for 

opting pension at the relevant tiie, 
• 	

* 	VI. That the htble applicant states that 

• 	 • Railway Board in their. letter No.F(E)III 

72 	N 1/19 dt. 19.9,72 instructed that 

in case of non-pensionable Railway Servants 

who died while in service during the period 

from 1.4.69 to 14.7.1972 9 .thc families of 

Contd,, 4 
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Al 

such deceased Railway servants may be 

• allowed to Opt. for Liberalised Pension 

Rules, alongwith the ftui1y' Pension 

scheme for Railway BTiployees, 1964 as 

amended from time to time in lieu of the 

contributory State Railway Provident 

Pund benefits. 	 / 

A copy of the Railway Board'c letter di. 

19.9.72 is enclosed herewith and marked 

as Annaxuro 

VII, That thc.huiable applicant states that 	 S  

• Raiiwty Board in the aforesaid circular 

• çategorieal]y instructed that the contents 

of this circular should be brought to the 

eoifio notice of the families of all the 

nan-pensionable deceased Railway aorvants 

who died while in service during the period 

from 1.4.69 to 14.7.72 and to ensure that 

• 	 the ootmunication should have to roach to 

the families of deceased Railway employee 

before 31.10.1972 so that they can exercise 

Option before 31.12.1972. 

VIII.That the bible applicant 1g to state 

that she was not informed about this scheme 

in terms of para 3 and 4 of the said &zily 

• 	 Board t s ciroulars dated 19.9.72 and as such 

she did not get chance to opt. for pension 

scheme. 	
S 

'Qontd.. 
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• IX. That the bumble applicant beg to state 

that 3111CC Railway Board's instruction 

di. 19.9.72 extending the benefit of 

fami].y Pension etc. to the families of 

the deceased Railway employee who died 

while in service in between the period 

	

• 	1.4.69 to 1 4.7.72 was not communicated 

to her, she was compelled to produce all 

requisite documents for ex-gratia payment 

and ex-gratia payment at the rate of 

Rs. 150/- per month has bben sanctioned 

to her in terms of Railway Boards letter 

	

• 	No. pc-Ir/87/1/1p/1 dt. 30.6.88. 

That the humble applicant having learnt 

from akold  pensioner about the contents 

of oard.'s circular di. 19.9.72 had no 

sooner ôollected a copy of Board's letter 

and made an appeal to C4/N.P. Railway 

praying grant of pensionax benefit giving 

a chance fcr option. 

A copy of the appc1&optioi dt. 27.6.94 

• 	are enclosed herewith and marked ns 

Annexre 'D' & 'E'. 

That GM/N.P Railway received that appeal 

from your )'umb1e applicant on 27-6-94 

assuring her to consider her appeal sympathe- 

• 	 tically to miniiñisc the hard ship of the 

• 	 applicant. 



I • 

That, the hiblc applicant beg td.L state. 

• 	that'l(P)/Maligaon vide his letter 

dt. 9/19.6.94 comriuicated 

- repay to the nppliot thatD4(P)/Tinoukia 

has been advised to take necessaxy action 

to the disposal of her appeal. 4(P)/ 

Maligaor 's letter dt. 9/19.8.94 is 

enclosed herewith ótid marked as &inexure 'F'. 

But since then the ease is under considera-

tion o DRM(P)/±ñ$i and /N.P. Railway, 

Maiigapn even after a series of rninders 

• to them. Copy of reminders are enclosed 

herewith and marked as Annexi.We 'G1, ('2 & 

That the respondent has np sincere effort 

for the disposal of thá npp cal of your 

huable applicant. 

That in the aforesaid cireistances your 

bnblé applicant has no other 	option but 

pray before the hon'ble Tribunal for 

justice. 

7 • RELIEPS SOIRHT FOR : 

Under the facts and circstances the applicant 

pray for the following reliefs. 

I. That a direction to 4/N.P. Railway for 

thd disposal of appeal of the applicant 

on the light of Railway Board's letter 

• 	 o. F(E)IIi. 72 PN 1/19 dt. 199.720 
• 	 . 	 . 	 . 

S 

/ 



ii. That the applicant prays liberty to 

approach the Honble Tribunal if Mic is 

aggrieved with the decision of the 

respondents. 

8. 	The above reliefs are prayed for on the 

following amongst other grounds. 

 That the respondent No.43 and 4 did not 

COfl1p]y p,-ira 3 of the 1ailway Boards 

lettez dated 19.9.72 wherein Railway 

Board eategorical)y stated that th 

ohie should be brouit to the specific 

notice of the families of all the non 

pen2ioflable deceased Railway Servents, 

 If the communication would reach to the 

applicant before 31.10.72, she would be 

able to exorcise option before 31 .12.72 

as per Board's intruction dt. 19.9.72. 

 It was the duty of the respondents to 

advise the applicant on the scbue that 

Railway have introduced. As such the 

applict should not suffer duo to 

negligence on the part of the rez- 

pondent Railway authority. 

9. 	Particulars of Posta]. Order ,  

I. Postl Order No. : e'52Jt4' 

Into of Issuo 	: 	25. 1/. I1$ 

III. Issued from 	 II 

rr. Payableat 	:t-wdd 

S 
S 

Contd.. 

3 
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V2RIPICATI.ON 

I ant. AThtl Ohowdhury wife f Itte Binoy 
• 	 Krisbna Qiowdhux'y, aged about 70 yoars, by 

religion Hindu, do hereby verify and declare 

that the stntements made in paraapho 1 to 9 

-of the app1iction are true to my information. 

and belief and I have not supresed any 

material facts. 

I sigi this application on 

dy of K 'vor%ri 995 at Guwahati. 

ho 

.• 	
I 	 - 

'V 

* 	 - . 
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CU 	1iui IT 

i to certify tLt ri. ihriy Krihn 
Chc.Lhuj s/op Late lini .ohon Chovahurj 0± 
unçhi, . 

 
S. Patiy, Dit. Chittgon. (st 

	

1ttLLn )  i. ffOVYifl as 	at Borduoi ftoa 
E 	 oogri an unUer Distrc.t. Traffip 	pinten/ 

• dent,. N 	 Dibrugarh:onpresent.pay of 

Jie cc 	jQ1ItCU 	Piob. 
i3.A. ],Dacça in Sept. 194o... ; ' 

I n L y 1944 lie has. 	 *'. 	d 
.Tb/3..t.lj, ChitLon, ano. ut into kt.1g 

1it of xv 

In ?ebruary 1945 be was poteU as a. 

	

• 	 - 

ThrefroL he has ben tr 	ferre to QUZcrh 

• 	on. rriutual arrangeient in April 1945. Sthce tl4n he 
• 	had been working under 	Chittaong u ,., to Augut 

194'?. 

On eercie of Option for rest of India hLl  
has therefrom been transferred und.r DT. /Assain 

juin, auiintrie •&rtit1On 01 Iuaia 

Si n ct then he i 	/orkua ac A..4+i. unae 
.T. /D. i. 	2.ssim 	F.±Ij.., iJiorugath a 

(it1zn of India  uptil now. 

• 	 atd, 	ibivarh, .• 	 ••Y1. 

he 12th )ec., 6O 
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NORTHEAST FRONTIER RAILWAY 	Annexuce 'B' 

N. PF/FS/ 63/7I 	 L)atcd Paitdu, thc.L/.7/.i97 1L 

To 	
The.............. 

N(JI'tltetst Frontier RaUway ......... .......:ff. '.. I 

Sub:—Fjnal Sefliernents Wi th ./.4T

. 

 .... 

.................................... 	M/f1f 

Rcf:—Your No/......4.9.0 	...... 
Please note that the S. R. P. F. ContributoryfNon-Conibutory Accot of th 

above named has been closed interest pun 

Please note that th Spe ial Oitrj ution to Provident Fund of the above 
named amounts to Rs..J ..,)—......... 

Please hote that 90%/50%  of the S. R. P. F. assets of the above nned with 
interest amounts to 	Rs 	.. ...................... 

withheld 
deducted as per 1st e ow an.............................................has been made 
payable to the Secretary  .................... U'  ..Ltd .........X 	

C 
5. Arrangement has been made to pay the net amount of Rs 	.......  

in cash through pay Clerk/ 	 iQx3hq_.... 
to the address of the party in presence of.......... 	 aper 
letter d authority Submitted by the party, 

PARTICULARS OF DEBITS 

BonusRs .............. 

 

.... 

tii 	 Total Rs 

13 
 

4vWNortheast 

opy to..~:z...:... ArRJ 	 . 
............... for information. The amount is payable to ii4 'her 

on  ihcr owWbehalf  and on behalf of)à'her minor children as mother and as natural 

/ 
2. Thc Chief Cashier, Pandu or the -pay C1erk.-T 	........................... 

may be centacted for any delay in rc, eipt of the amount quoting reference to A. B. 
No ... ......... ..... ..5T.F. 	L7LncIuded in CO 7. No ..!............ 
F.S.of ......' ........... 

r- 	 - 

1) 	Ii7VD' 

fr 4ga

on, 

P/O. 70031 (S4110-.0008jNSJ4O 191/25 D 20.6.7-20,000 forms. 
- 

I t'xy --') n C V -, 
For F;rnr.cra1 Aduir & Ghi'J Acom , OJficIn 

Northeast Frontier Railway, Pando. 



_, 

- 	 -1!- 

(Copy of Railway Board's letter 1'o. 
PIT 1/19 dated 19.9.1972). 

F(E)1II 72 

3ub: 	
Grant of option for pensioflarY benefits 
to the widowS of the rnii-w\7 servnnts who 

died before 15.7.1972. 

Sevôrnl reprenentsti=8 have been made to the 
Government 'that hardship has been caused in certain cases 
to the familIes of rAIlway employees who died without 
having been in a position to exorcise an option to be 
governed by the pension Scheme. Tho Railway Board have 
careful]Y considered the mntter and have decidOd, with 

the approval of the president, that in the case of 

0n-ponsior1ab10 railway servants who died wbi1 in 

50rvice during the period 1.4.69 to 14.7.1972 the 

the families of such deceased railway servants may 

be allowed to opt for Liberalised peniOfl iule, along 

with the Famiy pension Scheme for Railway DuPlOYeest 

1964 as amended from time to tine in lieu of the 

• Contributory tteailway provid6fit Fund benefits, 

provided that a rcquest for the SO is speCif1C-Y 

made by the nominee(s) vaiidy nominated by the 

subscriber or in the absence of a nomination, by all 

the members of the family of the deceased as defined 

in the State Lniiway, Provident Fund Rules. If the 
• family includes minor chiLekrefl, the rcq,uost on their 

behalf can he made by tber natural guardian and if 
there is no natural.. guardian by the legal guardian. 

The option allowodabO3 is in pursuance of 
the recommefld1ti0fl made by the TationniCou10ial of 

'the 3 Joint ConUltfltiVC Machinery in their meeting 

28/297 -1972 o 

91 
X-It 

(iontd. .2/- 
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2. 	If, in such cases, the Government contribution 

and/or special contribution to the provident Fund have 

a lready been paid ,to the benefi0.ari08 who make a 

pocifiC request foi the behof it of the Liberalised 

pension flubs, the' Government contribution and the 
OxcesS, if any, of. the speciql contribution over the 

deathowflretlr,eIfl9nt gratuity due, ShOdldbO recovered 

from -them before noo .eding to the requests. 

	

3, 	The,00rltoflta of this letter should be published 

by the Railways in -.thoir'Gazottes in an, extrnordiflal7 

issue '(in Eng1ish,YH,thd and vegional languages as 

necessary) 4thin aweok at the intost
. with copies to the 

rocognisod U iOfl3(Id 'should be brought ' tO the speoiflO 
. 	'--I, • - 	 ,' 	. 

notice of/ihofamiliQSOf a]-lthe non-pensionnbbo 
• , 	

p, 	! 	,_ r 	' 1j 	 - 

deceased railway aez'ants,whO,.ied.Whub0  in service 

during tho period' frc&1.4,69"tO 14.7.72. The amount 
7 	

- 	,,,*,•-•• 

to be rofundod vidopnra,2'ObOVe should also be 

advised , to th ,oimultaflOus]. If.tho• famii members. 

in of those orders 

-tue recj'uest from thorn to -that ef±ot, du) accompanied 

' by theuiOU.flt to be;Tofuflded- bf thorn as afore-inontiofled, 
must be 'reeoi!adwithin a period of one month from 
the date of frecoipt' .  Of1 the conimunicationof those, 
orders by thom.,' 

40 	.'Tho'last 'date by1whicb ouchOptiOfl8 oanbo 

exercised is 31,12,1972.' I1should, thoroforo, be 
ensured that in 'all. such oases, the corimuiiicntion as 

• 

	

	above, should bo-isud so as to roaoh'tbô families 
concerned before 31,10.1972... 

50 	Hindi versiofl of this lotto" will 'follow. 
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To, 

 

The Conoro 1 }ianager, - 	 - 
N.F. Rnilwy, Malignon, 
Gwahati - 781 011. 

3ir, 
Sub:- Grant of ponionary Benefit. 

With duo respect rind htnb1e outtioaion I bog 
to s-to the followingo :- 

That Sir, My husband Late Binoy Krishna Chowdhury 
ex. Station Master, Bhalunara died in harness while he 
was in service on 2406.71 leaving MP. helpless with three 
little children. 

That sir 9  .mder that circuxastanceo I approached 

to lVS(P)/Tthsukir for his kind sanction to the pant of 
pensionory benefit to save me alongwithmy children 
from hardship, But I woo told that my husband did not exercise 
option for pension and as such I am not entitled for 
pension. However g  only Bonus and S.C. to P.P. had been 
g$ven in lieu of Pension and D(RG respectively. 

That sir, Railway Board vide their letter No.P(E)/ 
III 72 PN 1/19 at. 19.9.72 instructed that the non-
pensiothble Ri1way aervonto who died while in service 
during the period 1.4,69 to 14.7.72 the families of such 
deceased Railwny Servants maybe allowed to Opt. for 
libernijoed pension rules a1onwith the family pension 
schne for Railway Ekployees 1964 as amended from time 
to time In lieu of the contributory state ltaiiway Pro-
vident Fiid Be.tfits, Railway Board also instructed tht 
the schie should be brought t the specific notice of 
the families of all the non-pensionable deceased iai1way 
sert'ts who died while in service during the period 
frora 1 4,69 to 14.7.72. But I regret to say that I was 
not intimated in h-is xerd as such i. did not get 
chance to Opt. for the schne. 

/ 	That sir, the Railway Board vide their letter 
lie. cJ/67/fl/1 dt. 30.6.68 introduced a new scheme 
of exgratia ayrnent w . e f,ht.1,86. since I WIS not 

Contd, .2/- 



- 	 - 

'dvised the Board 's earlier instruction dt.  
bias ccnpelled to produced all requisit doetent for 

r-rntio pyraent and the ex-Gratir, © uìs. 150/- P0M0 
has also been granted to me. in this connection I bog 
to 8tated that in case of grant of family Pension,: 
the araount drawn on account of x-gratia payment may 
he adjusted. 

hat Sir, I hereby declare thatthe amoutnt of 
Government contrloution (Bonus) amounting to is. 5243/- 
ii 11 -he. .de os-ited - -in- torns ;f Board 

 
115truct ion con- 

tained letter dt. 1 9.9.72 in the even of grant of 
family psion. 

I am enclosing herowi th an option a s per Ra i iway 
Board's inctruotii for consideration and sanction of.  
Fm1ly Pacion. 

in view of the nbov, I prnr your honour, you 
be 	I enough to rae to the grant of the pensionarr 

benefit in terms of the aboveBoard's letter and for 
this forover, I shall rain grateful. 

DA/- As nbo7ra. 

3ours Thithfa.11y, 

ted : 27.061994 	AaL.  
( .Arctj Chowdhury ). 

W/O. Late B.K. Chowdhury, 
• 	/B42 dcr i4)/Tc 

0/0. Bappn Chow3i, 
L'ijan, Hanuman 4andic, 

LIrijan via Bokajan, 
Dist- Karb.ia long, Ascarn, 
P I i : 782 480. 

(kpy to : Di4/Tthsukja a1ongwIthn Option for 
family pension for information and fley action 

I 	I. 	 __ __ -.--
I 	- 	- 



aLiAO 

I 	hby tt for Iibe1i Pná 
1ngwitb the Ptfl' Ptrinion obe 

1964 	non 	fr tine to t10 in 1i 	t tb 
ctr.ibtory S'thto r1iwty Provident.'ftind bOnef1tL in 
terms of Rn. 	Bd o Ittot;JoJ(E)XiI72Pf 1/19 
dt 19ç72 

/ 

C Avati Chowdh2ry ) 
w/o Lato Bincy Kri hna 

E• .S!4/BIM2 .ndor 
DiM/P/inniki 
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Aor- 

1OIFIEAST F1WTILR HAILVAY: 

OFFICE OF THE 
GEN EIRAL MANAGER (P E.RSWNEL) 

No195G/4/2ji)K 

- 	 Dated 1/TO 1)94 

TO 

DRM(P)/TSK 

Sub : - Grtofpensioflarfit 

Enclosed herewith please find a Photocopy 0± 
representation dated 27694 a1ongwit its encl0sur3s 
received from Smt, Arati Chovdhury, w/o Late Binoy 
Krishna Chohury 9  Ex—SM/B IMLI in conncctionwith the 
above. 

You are requested to take necessary action on the 
representation under intimation to applicant and ttis 
office alsoo 

or G0JERAL MA NAG ER 	N EL MA 

Copy forwarded for information to: 

1 Mrs. Arti Chodhury. 
w/O Late 8,K.0howdhury 9  
Ex—SM/BIMR under DRM(P)/TSK 

e' 	C/oBaPpa ChOwdhurY 
Inharijai, Hanuman Mandir ;  
PO Inhari.an Via Bokajan 
E-Lst KarbialOflgA$S, 	- 
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I 

I 
To, 
The General M igr(porsonflcl) 
NF. i'ailay, 1Ia11)fl, 

Guwahatl 11 

v. 
k)J.• , 

Sub: Grant of Option for ponsionar.y Benefit 

Ref:- Your letter No. 195G/4/2(T)/T 
dated 9/19,8.94 

I am grnteful to you for your kind; consideration 
to dispose of my appeal dt. 272694 vide your letter 
under referenpe 

Sir, as I vis neither aware of Board letter 
dt. 19,9.72 nor I ras informad. in this regard, I did 
not able to Opt for pensioflry beift But as soon as I 
came to know the Bocird 1 s instruction I approach to 
you with that hble pray, 

Sir, I hope 
sider my appeal dt. 
family pension and 
earliest to save me 
life and obliged. 

that you will sympathetically con-
276.94 and allow my Optin for 

sanction pensiOfly benefit at your 
from hardship at the fag end of 

Dated : 241094. 

Yours. faithfully, 

4J (7O9k4AM1  

( Mrs. Arti Chowd1.ury ) 
W/O. Late BK 0  Chowdhury 
E04/BL4R under DiM(P)/TSK, 
c/o. Bappa howdhury, 
Laharijan, Harn.mtan Mandir, 
p,O,Labarijan ?  Via, Bokajan, 
Dist.-'Karbialoflg, Assam, 

P 1 N - 72 4F30. 

Copy to : :D['i P ) /TS(( for nform tion & 
action to 
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Ta, 

The Geflerl 	iiger(Poroflnei), 
1r 

1L1w 

sif., 

Grnt of Option for penionry boefit 

1ief- Youc ietcr No. 195 G/4/20-')(TK) 
:dItC( 9/19.6.1994s 

With due respect rind h.mible su1iiafl I 1cg 
to ottc the follaw5ilgs :- 

Sir, I m t poorLgnfor tufltC widow pryod my 

lgitnmate cirn for fmiiy peflsiOfl 	my pperi 
dt 27.694 But till dite the Thte of my nppeil Is 
unknown, 

So, I gin reqwst your honour you would i 
kind enoua to S 110W 

my option for family Derision and 
sanction fatally pensiori in torns Of Boards letter 
No. P(E)IIi 72 PNI/19 at. 19.9.72 end oblIgd 

yours faithfully, 

4J; (- 	tiiAi t: 
Dated ; 27.3.95 

( Mrs. Art I, Cho wdh2.ry ) 
W/O. into B K. (howdhurv. 

X-i/Bfl41 under DLM(P)/TSK 
do. Bmppa Chowdhux7, 
Lahilijafl, Hariumen Mand., 
P.O.Liariiex1; IT is Bokrtjar1 
Dist. - Krbielong, Jwsam, 

LE 

th- 

Copy to : DRI(P)/TSK for information and necessary 
ctIOfl to, 



A"tx 

To, 

The General Manager(personnel), 
N.P. Ii1wny, i4aligaon, 
Guwni~ati!  

Sir, 

Sub:- Grant of Option for Pensionnrr, Dcneflt 

1ef:- Your letter No. 195 G/4/2(T)/Tc 
dated 9/19.894 

With due repcct and hwnbICI submission I beg to state the followings 
:- 

Sir, tin soon as I oaine to kflow thtit Railway 
BonrcPs vido their circular No F(E•)III,'72 P111/19 
dated 19.9,72 extended the benefit option for fai] 
pension to the families of deceased Railway employees 

'who died while in service between 149 to 147.72 
.1 prayed for the stime. vide ziiy appeal and option dt. 
27.6.94 and I was n usured to get i legitimate clafln on pension 0  But till date I did not get myfamily Pcion.. 

So, I again request your honour you wou]d be 
kind JDa enough to allow my option for fainiiy Pension in terms of said Railway Botirds letter and sanction 
family p ens ion and Obliged thereby. 

a 

Youxa faithfully, 

	

Dated 	25 	 yQ1 ( Jt 	(1JC 	vj
el 

( Mrs. Arti Chowdh±y ), 

c 	
- 	 Ex-M/BlMR under DRM)/Si.0 

— 	 W/0 Thte B. X. 0howdburv 
V) 	 0/0, Btnpp Ohowdhury, 

	

k 	 Laijan,Hantan Mandir 
P.O. Labrijan, Via Boka jan, 
Dist Karb1alon, 	a 
P 1 H - 782 480 

Copy to : DRM(P)/TS( for information arid nec 
actIon to. 


